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A'''TIINDANCE-CUM-ORDER srIEE'r'olj'TI'E IIEARING oF PRINCIPAL BEN.II oF TIIENA'I'IONAI, COMPANY I,AW I.RIBIJNAi, ON OI',rAiiIIO

NAME OI.''I'[IE COMPANY: M/S Supreme Infrastructure India pvt. Ltd.
Vs.

M/s. San Jose Supreme Tollways Development pvt. Ltd. Ors

CORAM:

4. List on 28tn october 2016.

4tn october,2016
(A.k. Arora)

sEcrIoN ol" I'IIE coMpANIIIS LC'I : 24r/242of the companies Act l g56 and 24r t242 of the
r: ir/\ (Jompanies Act 2013.

ORDER

Petition mentioned.

2'Wehaveheard|earnedcounse|forthepartiesatsome|ength'Learnedcounse|
for the Respondents states ihat reply shall be filed within three weeks with a copy in

advance to the counsel opposite ind in the meantime no precipitate action would be

turr"n ov inu, . It has rrir[n"i-1""n stated that respondents shall not take any stand

in trppott of the termination of the contract dated 24m lune 2016'

3. Rejoinder if any shall be filed within one week thereafter'

nnft/^"
(CHIEF JUSNCE M.M. KUMAR)

PRESIDENT
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MEMBER (])


